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DR. PRATAP CHANDRA CHUN-
DER: All these.matters are under re-
v;iew.

SHRI C. N. VISWANATHAN: The
hon. Minister has stated in his reply
that the head of the institution con-
cerned may give the necessary permis-
sion, under information to the Cen-
tral Government. But why is this
poiicy which was followed during the
emergency, coniinuing and how long
will it tuke for him lo review it?
Will he give an assurance that the
policy wi:! e changed?

DR. PRATAP (HANDRA CIIUN-
DER: The policy is being reviewed.

SHRI T. A. PAI: It huas been said
that the previous Government en-
couriaged .uard-holders fo go abroad
and therc¢ vwere special considerations
pormitting some people {9 go and pre-
venting =ome others from going. I do
hope tha! the sume kind of approach
wilt net continue because 1 do not
thiriz it is o sin to hold a card of any
puarty so lcug as that parly has been
recoznise:. as a political party in this
country. Apart  from that. granting
that trom 1972 this freedom has not
been exienled, is that the reason why
in 1477, when the figures are given out
by the non. Minister, the same kind
ol story is being repeated, maybe with
a culerent tvpe of political prejudice?
I entirely agree with my hon. friend
Dr. Subramaniam Swamy that this
consideration  should be based on
human rights. I hope the hon. Minis-
ter wii. have no difficulty in giving
a calegorical assurance to the House.

DR. PRATAP CHANDRA CHUN-
DER: Out of 423 cases, 376 have been
permitted; only 19 are under consi-
deration, and 28 have been refused.
Each one has been judged on its own
merits and on the special circumstan-
ces of the case. There is nothing
as the hon. Member is suggesting.
As you know, human rights is a rather
relative term, and our Constitution
has recognised only a limited type of
freedorn. AT
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First it will have 1o be re-
gistered. Then, we will consider
whether there is any necessity for
taking photographs or not. So, we
have said that this is being registered
and that is being done with the help
of the State Government of Jammu
and Kashmir.
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SHRI MOHD. SHAFI QURESHI: The
hon. Minister has stated that the
manuscripts and antiquities have not
been registered by the State Govern-
ment of Jammu & Kashmir. A large
number of tourists visit Ladakh every
year. What steps have Government
of India taken so far to see that manu-
scripts and antiguities are not smug-
gled outside our country?

DR. PRATAP CHANDRA CHUN-
DER: So far as these manuscripts are
concerned, the registering officer of
Jammuy & Kashmir and the Direclorate
of Libraries, Research and Museum,
Jammu & Kashmir, have already con-
ducled a preliminary survey and the
details are being worked out. The
number of antiguities, according to
their estimate. is about 20,000—a very
large number. We understand tHat
some are going outl, but atl the Customs
level, along with the officers of the
Archaeological Survey, watch is being
kept and many of these antiquities
which were being sent outside our
couniry have been detected. Only re-
cenily I opened an exhibition of such
confiscated antiquities in Calculta.

SHRI MOHD. SHAFI QURESHI:
These articals are not registered. 1
wani to know what steps Government
propose to take or have already taken
1o see that unregistered antiquities are
not smuggled outside our country.

DR. PRATAP CHANDRA CHUN-
DER: I have explained that the cus-
ioms officers, along with the officers
of the Archaeological Survey are
taking steps in this matter. ...

MR. SPEAKER: He is asking about
‘unregistered’. It is not an offence to
take an unregistered article. What are
you going to do there?

DR. PRATAP CHANDRA CHUN-
DER: The Act has been passed by this

Parliament and pursuant to this Act,
we are taking steps. Our country con-
tains a large number of antiquities.
So, it ig not possible, within a short
period, to bring all these under regis-
tration. It will take some time.
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SHRI A. BALA PAJANOR: The
Minister has replied that a lot of an-
cient documents and antiquities are
smuggled out from Kashmir. These
things are being smuggled out not only
from Kashmir but from all over the
country. Has the Government got any
proposal to have an Act by which
smuggling of these antiquities—many
sculptureg and even statues are being
smuggled out of our couniry from
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various temples in South India—can
be prohibited? For thirty long years
we have allowed this country to be
smuggled out of its ancient things. I
would like to know from the hon.
Minister categorically whether he has
got any proposal to bring immediately
a Bill by which smuggling of these
things outside our country can be
prohibited. Jammu & Kashmir has a
Specia] status. I do not know whether
it is possible for him to bring a Biil
which will cover the whole country.

DR. PRATAP CHANDRA CHUN-
DER: There is already the Antiquities
and Art Treasures Act, 1972. We are
going tarough the provisions of this
Act and if it is found that the provi-
sions are not sufficient to protect cur
antiquities, then the question that
the hon. Member has raised will be
cons.cered.

SHRI BIJOY SINGH NAHAR: i
would like to know from the hon.
Minister whether the Government has
notified that all the manuscripts should
be regisiered or only the munu-
seript; with paintings and illustrations
are going to be  registered. If the
manuscripts without paintings and
(Hustraticns are not to be registered,
will he consider that now?

DR. PRATAP CHANDRA CHUN-
DER: I have already stated in reply to
the substantive guestlion that the manu-
scripts as contain illustrations and
paintings would be registered and pro-
tected. not beyond that. Already,
there are 20,000 such manuseripts.
We have to see whether they are all
included or not.
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGII BARNALA): (a) A proposal
to open a Forest Rangers Training
College at Betul was received in 1975.

(b) The proposal was not accepted.
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